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CENTRAL ADMINISTRATIVE TXIBUNAL LUCKNOW BENCH
LUCKNOW
Contempt Petition Np. 39/92
in
( 0.A.No, 417/91 )
Arun Kumar Srivastavaee.. esceeses ADplicant
Versus

Dr. Krishna Joshi and another. .......Respondents,

Hon'ple Mr., Justice U,C.Srivastava, V.C,

Hon'ble Mr, K.Cbayya, A.M.

( By Mr. Jystice U.C.Srivastava, V.C.)
Tris contempt 3arplication was moved on

28th May,1992, making a com~lzint that a direction
given by this Tribunzl has not been complied with
by the resgonizents who have, thareforg, flouted
tte order dated 21.2,9%2 by which this Tribunal
directed that the reszondents/appellste authority
to decide thear~=al, if not decided so far within
a sariod of 3 menths from the date of receipt of
the copy ofthe 2 vdar, It has beaen stated that en
24.2.92 that is four days after the expiry ¢f 3 months,
He flled this anplication,
2 The rcsoondents in their renly have stated
that the awpeal was decided by the respondient ne.2.
i.e. the Directer Cantral Drug Research Ipstiture
In his rerly he has stated that the copy sant by
the ar—licant which was received in his effice 2n
27.2.72 and frem the Tribunal the copy could be
obtained on 28,2.92. Tre apgeal disros=d of on
27.5.92 ag such it canmot be said that the order
pPaszs2d oy the Tribunal ras not been complied with
and even if it will e said that tte ds=lay of a day
or two that is no ¢round for taking any action
under the Contempt of Ceourt Act. Iﬁ“difficult
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to acceptthat the a:real has not been decided
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and the Director will file affidavit in which the in-
correct averment has besnmade and accordingly

as the order has bean ®mplied with the contempt
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arplication stands diswmosed of .
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Dated: 5,8,92
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